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MINISTRY OF COMPANY AFFAIRS' ’ '
. NOTIFICATION . . )
New Delkhi, the 27th November, 2006 _

G.S.R. 735(E) —In exercise of the powers conferred by clauses (f) and (g} of Sub- sectlon (2) of Section 29A of,
read with section 28C and Sub-section (1) of Section 28D of, the Chartered Accountants Act, 1949 (38 of 1 949), the Central

Government hcreby makes the followmg rules namely; .

_ 1. Short title and commencement.- (1) These RuIcs may be called the Chartercd Accountants Procedures of
Meetings of Quality Review Board, and Terms and COI’]dl[lOI’lS of Service and allowances of the Chairperson and members
of the Board Rulcs, 2(}06 . -

(2) They shall come into force on the date of their publication in the Official Gazette.
2. Definitions. ~~(1} In these Rules, unless the context otherwise Tequires,
(@) “Act” means the Chartered Accountants Act, 1949;
(b) “Board” means the Quality Review Board formed under Sub-section (1) of Sccnon 284 of the Act;
(c) “Council” means the Council constifuted under section 9 of the Act;
{d) “Institute” means the Institute of Chartered Accountants of India set up under the Act.

)] Words and’ expressions' used but hot defined in these Rules and defmed Iﬂ the Act shalI have the same
- - .

meamng as assigned to them in the Act.
3. Procedure for Meetmgs of the Board.— (IyAl meetmgs of the Board shall, ordmanly, be held at the headquar- -
lefs of the Institute. : . a '
(2) The date and time of any. mecting shall be fixed by the Chalrpcrson . . 4l
. Provided that a notice of not less than 15 days before the scheduled date of every such meeting shall be glvcn by

< the Ch.ﬂrperson or any person so authotised by him to the other members of the Board :

Provided further that the Chairperson, for reasons to be recorded in writing, may cail for a méeting at a shorter - ~
nolice : o . - ’
. Provnded aIso that not more than six months shall clapse between any two meetings.

(3) The. quorum for transacnon of any business afa meeting of the Board shall be of four members, of which at least '

~one must be nominated by’ the Central Government under Sub- secuon (3) of Section 28A of the Act,

(4) The Chairperson shall chair all the meetings of the Board:
Provided that in the achnce of Chalrperson the mémbers shall elect any of the members prcsem on the day of thc'

_neeling to chair the meeting.
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o (5) All qucstrons which come up before any meeting of the’ Board shall'be dccrded by a majori y of the members
present and voting, and in the event of an equality of voles, the Chalrperson or in hlS absence, the member presiding, shall

have a second or c¢asting vote. . .
4 Transaction of Business. —~The business of the Board §h311 ordmanly be transacted atame

¢ trhg of the Board.

- < 5. Agenda for the Board meeting ~(1)The agenda for a mleelmg of the Board shall be decided by the Qhaimcrsnn.

)

*withdraw lho papers from cm,ulauon and have the qur,stron dctcrmr{ned at'a mceung of the Board.

+ . 7. Assistance to the Board,—The Institute shall-set up a|spec1ahsed technical unit to—

"(2)- Any matter rcfcrrcd to it by the Central Governmcm or the Council shall be mcluded in
meeting of the Board within time limits specified, if any, insucha refercncc S .

{3) The Chairpersan may, in appropriate cases, circulate the agcnda note and rclated papcrs Ofi any i$suc amang

members of the Board for resolution by clrculatron N i

he agenda for the

]

Provided that if six members of the Board require that any que%hon bc decided at a meeting, the Chairperson shall

t

4 A decision'taken by the circulation of the papcrs shall be commumcatcd to all the members and_ shjall be noled

at the next meeting of the Board. oo

' !
6. Procedures to be followed by the Board - Inthe dlscharge of its functronq, the Board may.

i
r

1

.(a) onits own or through any qper'lalr.ced arrangcmcm set up under the Institute, evaludte and, review the

quahiy of work dnd services provided by the members of the Institute in such manner

:(b) laydown the procedure or evaluation criteria to evaluate various services hein g provid

s it may decide; .

ed by the members

of the Institute and to select, in such manner and form as it may decide, the mdrvrdua]a dhd frrms rcndcrmg

such services for revu,w ' S

[c) call for information from the Institute, the Councr! or ils Commmces \/lembcrs Clients of members or othes
" persons or organisationsin such form and manner as Jl may decide, and may also give(a hearing (o them;

(d) invile experts to provide expcrl/tcchmcal advice or opinion of "analysis or any malter
Board may feel relevant for. the purposc of aeqessmg the quality of work and servi
members of the Institute; - S .

- -

" competence and-qualifications, quality of work and services offered and adhercnco ¢
and other regulatory requirements and other matlers relaied thereto.

(a) prov1de becretarlal assistance, as required, fo the Board in.ihe drscharge of its functio

or issue which the
ces offered by the

!
- i

' (¢) make recommendations fo thc Council 1o gu1de the' members of the Insmulc to rmprovo their professional

0 vanouq statutory

|
!
ns,
+

(t) o assist the Board in carrymg out review of qualrty of services prowdcd by the Members.

8. Terms and conditions of service of the Chr:nrpersonI and Members of the Board.—(1

Chairperson and Members of the Board shall be three yéars. IR ‘
(2) The Chairperson and other members of the Baard bhall be part-umc members.
(3) No Chairperson or member of the Board shali b, removed or wrlhdrawn excopl as prov
9, Allowances.— (1) The Chairperson and othcr Members shall be entitled to travelling and
admissible to them in their official capacity, and in case, the mcmbcr is not a Governiment Servant,he w
travelling allowance and daily allowance as admissible lo an officer holding a post carrying a scalt
Sccretary to the Government of India for attending meetings of the/Board at the headquarters of the In
of residence is drfferenl from the headquarters of the Imulule L
) The Chairperson and other. Members of the Board who% place of residence is the same
meeting of the Board shall be provided local convey ance or 'ﬂlowance for the local j joumcys tobe pcrfo
with the meelings of the Board. . oL
(3) The Chairperson and other Members of the Board,, whrle oh tour, shall be entitled do ¢
-allowances at the above rates. . | :
10. Resignation, Removal and filling up of casual vacancy —-—(1) The Chalrperson and each N
shall cease to'remain the Chalrperson or Member, as the case may bc, in case of hrs resignation or'ren

(2} The Chairperson or a Membeér of the Board may rcsrgn his office by a nolice in writ
addressed to the Central Government which shall be effective from the date of resrgnatron

.
!
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' (a) he has become physically or mentally 1ncapab1e of acting as lhe Chalrperson or a Membér, as the case may
be; ) ) PR

. (b) he has not attended three consecutive meehngs of thc Board, without’ leave of abscnce
,(c) “he, being the Chalrpcrson has not called a meetmg of the Board for more than six ‘months;
(d) he, in the opinion of the Central Government, is unable to dlscharge his function or perform his duties; or
(e) he has been held guilty by any civil or criminal court for an offence Wh]Ch is pumshable wﬂh unprlsonment
, foraterm exceedmg si% months. . . : .
(4) A casual vacancy in the Board shall be filled by the Central Govcmment from out of the catcgory in which
such vacancy occurs. .

11. Residuary provision.—Maiters re!atmg to the terms and condmons of services and allowances of the
Chairperson and other members of the Board, the place of meetings and the procedure to be adopted in meetings of the
Board, with respect to which no express provistons has been made in these rules shall be referred in each case to the Central
Gavernment for its decision and the decision of the Central Government thercon shall be bmdmg on the Board, the

' Chalrpcrson and other members - ;- - .
. o - , ’ '[F.No. 5/27/2006-C.1.-V]
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